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O.A. No. 743/89 Date of Decision: 
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19.5.1.992. 

Geological survey of India 
Employees ~ssociation & Ors 

Mr. P.K. Sharma 

VERSUS 

union of India & Ors 

Mr. u .D. Sharma 
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i: 
I 
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. I 
the I Applicants 
- : . I 

i 

' . . I 
counsel for the !RespQndents 

' 1 

. I 
HON 'BLE MR. B .B. MAHAJAN, MEMBER (ADMINI:STRATIVE) 

I 

HON 'BLE. MR. GOPAL KRISHNA, MEMBER (JUDICI:AL) 

MR. GOPAL KRISHNA, MEMBER (JUDICIAL) 

In this application U/S 19 of the Adminibtra.tive 
I' ' 
': I, 

Tribunals Act, 1985, the applicants, who are emp~;oye~s of 
If ' 

Geological Survey of India, have prayed for a dibect:lJon 
: ! 
I : 

t<:> the respondents to implement the .f:0:structions: pf tpe 
' ii ' 

Ministry of Steel and Mines, Department 0f Mines~: as ; 

cGmmunicated to the Director General, Geological:$urv~y 
' 

of India vide letter No. A-11013/1/80-M-2 dated i4.5.~0 
I: . 

(Annexure A-2), to restore the selection grade posts for . I: : 
i 

drivers in Grder to pr0vide channel of promotion
1

to. tt-iem 
i f 

and to frame and notify rules for the said purpo$~s. ! 
' i 

Briefly stated, the case of the applican~s is\ . I 
that the drivers werking in the Geological Survey ofl Ilildia 

i ! 

are in the pay scale ef .Rs. 950-20-1150-EB-25-1500. ~hese 
I 

drivers are required to drive vehicles in rough terrains 
' ' 

as well as in crowded cities and by virtue 0f th~~r onerous 
1. : 

duties they have to live isolated from their fam±liesifor 
I : 
I, 

a considerable time. The responsibility involved in · 
! ~ 

driving vehicles is generally greater than that ~nvolJed . . ~ 

in any other trade. But on the recommendations ~£ t~e 
: : I 

Fourth Pay commission, certain selection grade P9~ts 1or 
I· I 

drivers created earlier were discentinued althougJ'l cel7tain 
I, I . 
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incumbents in these posts have been allowed to cGntibue 
! 
i 

in the appr0priate scale of pay of ~. 1200-1800 as their 

personal scale vide Annexure A-4. 
' 

The respondents resisting the applicantsihavf 

averred that the Fourth Pay Commission, which was a~ 
i 

expert body, after considering the entire matter~ ha~ 

recommended for the abolition of the selection grad~ and 

did not make any recemmendati0n for previding any pr~motional 

avenues to the drivers and that the reasons advanced: on 

behalf of the applicants in support of their ease do not 

merit consideration. The respondents have also i averred 

that since the matter of affording promotional avenues te 

the drivers shall affect the entire ceuntry and it dees not 

concern only the Geological Survey of India, it is under 

consideration of the Government of India a.nd a decislen is 

yet to be taken thereon. It is also stated in the ~eply 

of the respondents that a proposal far promotion: of drivers 
i I 
! ! 

to the post of Transport Supervisor in the pay s(::alef of 

~. 1400-2300 and the draft recruitment rules f0r the: said 
' 

post have already been made and its apprc:>val is: ~w•i~ed. 
I 

, I 

we have heard the learned ceunsel for th¢ pa)rties 

and perused the records. 

The matter revolves areund the shert question of 

providing a channel 0£ promotion to the applicants-drivers 

in the Geological Survey of India. I't is true that there 

are no such avenues and the drivers remain stagnated: at the 

maximum af the pay scale which the post of driver in. the 

organisaticm carries. The deprivation ef drivers from any 
; 

channel of promation is unreasonable. However, this1 matter 

is admittedly under the consideration of the GG>Vernment of 

India. 
; : The Tribunal cannot direct the respondents to adopt 

i 

a particular mode for giving pr0motions to the driveirs in 
., .. 
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this case. But their prayer deserves sympathetic Jc0ns~deraticm 

I' I 

in the light of observations made by the Hon 1ble $Upreme c0urt 

in the case of council of Scientific and Industri~l Research 

and another Vs K.G.S. Bhatt and another reported 
1 · 

in 

AIR 1989 SC 1972. The relevant observations are I extracted 

below:- I 
. I . 

" It is often said and indeed, adroitly, j 'an . 
organisation public or private does not '1;1,ire :a 
hand• b~t engages or e:mploys a wt:iole man.1 ·• The 
person.is recruited oy an 0rganisation npt j~st 
for a JOb, but for a whole career. One must, 

I' therefore, be given an opportunity to adv1C:).nce ~ 
This is the oldest and most important fealt.ure ef 
the free enterprise system. The 0pportudity for 
advancement is a requirement f0r progres~ jof any 
organisation. It is an incentive for peztsonnel 
development as well". I 1 

' 

Orders regarding aboliti<::>n Gf the select~on grade 
I' 

were issued in May, 1987. No decision on providing any 

promotional avenues to drivers has been taken sJce then 

although more than 5 years have passed. In the J1rcumstances, 
I 

we direct the respondents to consider the prayerl0f the 

applicants expeditiously. The feasibility and mihner of 

giving promotion to the drivers in this case ama
1

other 
i 

modalities may be worked out by the respondents ~fter due 
I: . 

-~"' l .~ deliberations within a period of six months from/ 'the !date 

~ f/ ef receipt of this 0rder. This applicaticm is,/ therefore, 

'<~~Iif';;ff~~'-,· · dispos,.dof with this direction, with no <>rder asj to costs, 

C,~~ ltf-S-'12. 
( GOPAL KRISHNA ) 
MEMBER {JUDICIAL) 

!llf~·h I . ;\ 
{ B .B • j&HAJAN I . --

MEMBER {ADMINISTRATI E) 


